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in Bihar (S1.)
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MR. DEPUTY-SPEAKER: Let him
pass it on to the Home Minister. He will

look into it.
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MR. DEPUTY-SPEAKER : This is
also an important matter. Let him  write

to me. I will permit him to raise it then,
not in this casual manner at this hour.

SHRI JYOTIRMOY BASU (Dia.
mond Harbour): I have to bring to your
notice that in a coalmine near Dhanbad
owned by the Raniganj Colliery Association
one worker has been heaten to death by
officials, and six bave been burnt to death.
15 officials are involved in this crime. I
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had given notice of a call attention molion
yesterday.

MR. DEPUTY-SPEAKER: The best
thing for him isto write to the Labour
Minister. 1 have admitted his ca!l attention
notice today.

SHRI JYOTIRMOY BASU: More news
come today.

MR. DEPUTY-SPEAKER: Let
write to the Minister.

him

12-40 hrs.

SALARIES AND ALLOWANGES OF MEMBERS OF
PARLIAMENT (AMENDMENT) BiLL— conrd,
Clause 4—contd.

MR. DEPUTY SPEAKER : We were
on clause 4 and smendment No. 44 has to
be disposed of. The time allotted was 3
hours but we have taken 4 hours 5 minutes,
I'shall now put amendment No. 44 to the
vole of the House.

Amendment No. 44 was pur and negatived,

MR. DEPUTY-SPEAKER :
tion is...(Tnrerruptions.)

The ques-

“'That Clause 4, as amended, stand part
of the Bill.**

The motion was adopted.

Cluuse 4, as amended was added to the Bl

SHRI CHENGALRAYA  NAIDU
(Chittoor) : Yesterday it was not clear what
happened.

SHRI Y. KRISHNAMOORTHI
(Cuddalore) : I have an amendment to
clause 4.

MR. DEPUTY-SPEAKER : I am very
sorry ; we have adopted clause 4 and I shall
put clagse 1, the enacting formula and the
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title to the vote of the House. The gquestion
is:

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI CHENGALRAYA NAIDU : You
must hear me.

MR. DEPUTY-SPEAKER : | am going
to give you a hearing. But at this stage, ...

SHRI1 CHENGALRAYA NAIDU: What
is the use of hearing me afier the Bill is
passcd.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND

TRANSPORT (SHRI RAGHURAMAIAHN :

1 beg to move :
“That the Bill, as amended, be passed™.

While moving this motion 1 have to
submit that a small verbal amendment has
become mecessary to clause 3 conscquent on
the adoption of yesterday's amendment. I
beg to move :

Page 2,—

(i) in line 3, for “brackels, figures,
substitute **figure” ; and

(ii) in line 4, omit “sub scction (1) of”
(58)

SHRI V, KRISHNAMOORTHI : On a
point of order. 1f you want to re-open the
clause you should allow me also to re-open
it and 1 have given notice of an amendment.
You cannot make a distinction between a
Mcmber and a Minister.

MR. DEPUTY-SPEAKER : It is a
consequzntial amendment and under rule
93(3) :

“To such a motion no ameniment may
be moved which is not either formal,
verbal or consequential upon an amend-
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ment made after the Bill was taken into
consideration.”

It is in the nature of a consequential
amendment and so 1 have permitted him.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The amcndment that is sought
to be moved by my fricnd here is acceptable
to all parties and I request you to waive the
rules, It was left out yesterday. If you
are going to accept that amendment, you
may accept this amendment also.

That is accepted by the Government
also.

MR. DEPUTY-SPEAKER : I would ask
the Minister ; il you accept his amendment,
I am prepared to agree to the suspension of
the rule,

SHRI RAGHURAMAIAH First of
all, 1 have not scen what the amendment is.
Muy I also mention that there is no com-
parison  betwecn  this, and whatever their
amendment is.  In clause 3 you will find a
reference to  sub-clause (1) of scction  6A.
Actually, there is no sub-scction now, be-
cause  yesterday, we amended it in such a
way that therc is only one clause now. So,
it is a verbal and conscquential amendment.
Therefore, the rules permit that to be done
at this stage. That is why I mentioned it.
As regards Lhat amendment, I do not know
what it is. I have mo notice of that amend-
ment.
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“Rule 93 (1) : When a motion that a
Bill be taken into comsideration has been
carried and pro amcndment of the Bill is
made, the member in charge may at once
move that the Bill be passed.

(2) Where 2 Bill has undergone amend-
ments the motion that the Bill as amended
be passed shall not be moved on the same
day on which the consideration of the Bill
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is concluded, unless the Speaker allows the
motion to be made.”

*(3) To such a motion...
gg WraT w1 § ? ag Avww ag &
+*...that the Bill be passed.”
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MR. DEPUTY-SPEAKER :
ready made the motion.

He has al-

SHRI RAGHURAMAIAH : 1 have
made the motion. [ have given notice also.
(Interruption)
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MR. DEPUTY-SPEAKER : Mr. Madhu
Limaye, you know the procedure. The
question was this. The motion was already
under discussion yesterday., (Interruption)
The amendment was under discussion, It
was already debated. Only a decision was
to be taken.

SHRI V. KRISHNAMOORTHI : I have
already given notice. Have you not secn it,

Sir 7 Let the notice be circulated. I have
handcd it over to the Secrctary.
MR. DEPUTY-SPEAKER : 1 have nol

got it.

SHRI V. KRISHNAMOORTHI :

me read what 1 have sent :

Let

“1 give notice of the following amend-
ment to the motion : Clause 4 of the
Salaries and Allowances of Members of
Parliament {Amendment) Bill :

Ans : Without prejudice to the provi-
sion of section 6, cvery Member shall be

cntitled to travel by air from Delhi
to the airport nearest to his constituency
or his palace of residence during the
session of Parliament or Committees
thereof, on payment of the difference
between the air fare and the first-class
railway fare for the journey between the
aforesaid palaces.

Nothing in this section shall apply to a
journey of the nature referred to in sub-
section (1) of section 4 of the act.”

In moving this amendment, I would like
to say that we arc not very much worried
ubout Rs. 20, because wec are coming from
1,500 miles away. Woe take three days to
come here. The time ofa Member of
Parlizment is precious. (fnterruption)

SHRI SONAVANE rose—
SHRI BISHWANATIH rose—

SHRI V. KRISHNAMOORTHI : They
went to squander away the moncy of the
Government.  They are worried about
money, and not about the duties of a Mem-
ber of Parliament. They want {o take money
only. (Interruption)

MR. DEPUTY-SPEAKER: Order, order.
The some question was brought to my
notice already. 1 said if the Government
agree, Iwou'd permit the suspension of the
rule. That is all.

Beyond that 1 have not said any thing.

SHR1 M.R. MASANI (Rajkot) : Mr.
Deputy-Speaker, Sir, I beg to move :

“That the debate on the motion ‘that
the Salaries and Allowances of Members
of Parliament (Amendment) Bill, 1969,
as amended, be passed’, be adjourned to
tomorrow.""

Sir, I move for the adjournment of the
debate till tomorrow to enable the Minister
of Parliamentary Affairs to consult all sec-

tions of the Housc and come before the
House with an agreed formula.
MR. DEPUTY-SPEAKER : [ will now

put the motion moved by Shri Masani to
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the vote of the House :

“That the debate on the motion ‘that
the Salaries and Allowances of Members
of Parliament (Amendment) Bill, 1969,
as amended, be passed’, be adjourncd to
tomorrow.™

The motion was adopted.

12.56 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled ofter Lunch at
four minutes past Fourteen of the Clock.

[SHRT M.B. RANA in the Chair]

DISCUSSION RE : HOME MINIS-
TER'S STATEMENT ON VIOLATION OF
SANCTITY OF WEST BENGAL LEGIS-
LATURE PREMISES.

MR. CHAIRMAN : Shri Hem Barua,

SHRI HEM BARUA (Mangaldai) : Mr.
Chairman, Sir, 1 bag to move :

“That the statement made by the
Minister of Home Affairs on the 4th
August, 1969 rogarding vielation of the
sanctity of the West Bengal Legislature
premises, be taken into consideration.”

I have gone through the statement of
the hon. Minister...Shri B K. DASCHOW-
DHURY (Cooch-Bzhar) : On a point of
order, Sir.

This is a motion that has just been
moved by the hon. Member, This is re-
garding violation of the sanctity of the West
Brngal Legislature premises. Shall 1 presume
that the motion has been admitted either
under Rulec 186 or Rule 1887 1 beg to
refer to Rule 188 in this connection. It
says:

“*No motion which secks to raise
discussion on a matter p:nding bhefore
any statutory tribunal or statutory
authority pcrforming any judicial or
quasi-judicial functions or any commis-
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sion or court of enquiry appcinted to
cnquire into, or investigate, any matter
shall ordinarily be permitted to be
moved."

Itis known that the Government of
‘West Bengal have already started an inquiry
and the inquiry report is awaited. If the
discussion on this is allowed, the inquiry
report may be prejudiced.  Therefore, 1
submit that this discussion cinnot be held.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Some retired
Chicf Secretary ¢r somebody has been asked
to go into the matter. It is an administra-
tive inquiry. Ido not think there is any
bar to holding this discussion.

MR. CHAIRMAN: In view of what
hon. Minister has said, the hon. Member's
objection is ruled out.

Mr. Hem Barua.

SHRI HEM BARUA : I have gone
through the statement of the Home Minister
about the vandalism perpetrated by a section
of policemen in the West Bengal Assembly
premiscs, with cue care and caution. It
pains me 1o say that the statement is rather
half-hearted, slip-shol and haphazard ; it
do:s not give a complete picture of the
cotire incidents ; it does not give a complete
perspective of the cntire incidents. Al
Muharashtrians are gencrally clever people
and Mr, Chavan is no exception...

SHRI Y. B. CHAVAN : Why mnot pay
that lefi-handed compliment to some of his
very brilliant colleagues ?



